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CS NO. 3437/2018

PAWAN KUMAR VS. SMT. VEENA DHINGRA

17.08.2020
At 04:00 pm

ORDER

1 Vide this order, | shall dispose of the application under Order 7
Rule 14 (3) r/w Section 151 CPC filed on behalf of the plaintiffs.

2 Present suit is the suit for permanent and mandatory injunction
filed by the plaintiffs against the defendants. In the above said
application filed on behalf of plaintiff it has been stated that the
plaintiff wants to bring on record the following documents and three

CDs which are as follows:-

(i) Copy of legal notice sent by the defendant through her counsel
dt. 28.06.2019 to the plaintiffs for eviction.

(ii) Copy of postal receipts.

(iii) Copy of legal notice sent by the plaintiffs through their counsel
dt. 24.07.2019 to the defendant (Veena Dhingra) for removing illegal
installed counters with postal tracking report.

(iv) Copy of legal notice sent by the plaintiffs through their counsel
dt. 24.07.2019 to the defendant (Sunita Dhingra) for removing illegal
installed counters with postal tracking report.

(v) Copy of reply dt. 24.07.2019 to legal notice dt. 28.06.2019 sent
by the plaintiffs through their counsel with postal tracking report,

(vi)  Copy of legal notice dt. 24.07.2019 sent by the plaintiffs through

thej ‘ i
.eur counsel to Smt. Kamlesh for removing illegal installed counters
with postal tracking report.
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4. Thereafter,‘ reF:iy was filed on behalf of the defendants to the
sbove said application in which it has been submitted that the above
application is liable to be dismissed because there are no pleadings nor
any reliance of any of the documents mentioned in serial no. 2(i) to
(viii) which plaintiff wants to bring on record. Also all the above said
documents are even dated after the completion of the pleading of the
parties. Further it has been submitted that there has been delay in
filing of the application as the plaint was filed on 22.11.2018 and
written statement was filed on 18.12.2018. Thereafter replication was
also filed and issues were also framed. Matter is at the stage of plaintiff
evidence. It is further submitted that once the pleadings are complete
no documents for admission and denial can be insisted upon. Further
submitted that documents at Serial no. 2 (xii) and (xiii) which are
alleged to be complaints against SHO by the plaintiff, the same are not
related to the subject matter of the present suit and they have not
been pleaded anywhere in the plaint. It is further submitted that the
document at serial no. 2 (xiv) which consists of visiting card, the same
is a self-serving document. It is nowhere mentioned how it has been
procured and in what way it was printed by whom and from whom it

was received. Document at serial no. 2 (xv) which consists of three
n violation of
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CDs, they are also self-serving documents and also |
provisions of Section 65 (B) of Indian Evidence Act, 1872,
above submissions plaintiff's application Is liable t© be dismisse
because the documents which are relied upon are beyond me 2
pleadings of the parties and after the framing of the
self-serving documents, hence inadmissible In evidence.
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CS NO. 3437/2018
PAWAN KUMAR VS, SMT VEENA DHINGRA

17.08.2020
Present Sh. Sanjay Verma, Ld. Counsel for plaintiff (via video

conferencing via cisco webex)

Sh. H. L. Narula, Ld. Counsel for defendant (via video

conferencing via cisco webex).

Matter is listed for clarification/orders on application under
Order 7 Rule 14 (3) CPC and under Section 151 CPC.

Vide my separate order of even date, the application under
Order 7 Rule 14 (3) and under Section 151 CPC is hereby dismissed and

disposed of accordingly.

Put up for PE on 28.10.2020.

(DIVYA GUPTA)
CIVIL JUDGE-03(C), THC
17.08.2020




